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Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Joint Committec on the Bill
to amend and consolidate the law
relating to legal practitiouerg and
to provide for the constitution of
Bar Councils and an All-India
Bar, be extended upto the 30th
March 1960,

The motion was adopted.

MOTION RE: REPORT OF PAY
COMMISSION—contd.

Mr. Speaker: The House will now
.resume further consideration of the
mot.on moved by Shri Narayanan-
‘kutty Menon on the 17th December
.1859, namely:—

“That this House takes note of
the Report of the Commission of
Enquiry on Emoluments and
Conditions of Service of Central
-Government Employees, Govern-
ment Resolution thereon and the
stalement made by the Finance
Minister in the House on the
30th November 1958".

Time taken is 3 hours and 42
;minutes. Shri Prabhat Kar may con-
tinue his speech. Meanwhile, how
:many hon. Members want to take
part in the debate—There seems to
‘be a good number of hon. Members
~who would like to speak.

Shri Khushwaqt Rai (Kheri): Shri
‘Rajendra Singh will speak on behalf
+of our Group.

Mr. Speaker: Should we not con-
relude the discussion tbday?

Shri Naushir Bharucha (East
Khandesh): This affects the destiny
of nearly two million Government
+employees, '

Mr. Speaker: Can the hon. Minister
ireply on Monday?
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The Minister of Finance (Shri
Morarji Desai): I have no objection.

Mr. Speaker: Then this discussion
will go on until Private Members'
Business is taken up. The hon.
Minister will reply to the discussion
on Monday. ‘L'o that extent, the time
is extended. 1 take it that that is
tne sense of the House.

Shri D, C. Sharma (Gurdaspur):
Have you noted down the names of
speakers, Sir?

Shri Prabhat Kar (Hooghly): Mr.
Speaker, Sir, as I was saying yester-
day, the minimum wages recommend-
ed by the Second Pay Commission
are less than the munimum accepted
by the wvarious tribunals and wage
boards. I had pointed out yesterday
that between 1847 and 1957 many
tribunals, wage boards and Commus~
sions were appointed and they had
given their findings on the minimuwa
wage. Here we find the Second Pay
Commission coming to a conclusioa
which is against the common under-
standing of all the tribunalse &and
adjudicating bodies which have given
their judgments in the last ten years.

The Fair Wages Committee in their
Report have stated this with refeir-
ence to the minimum wage:

“We consider that a minimum
wage must provide not merely
for the bare sustenance of life but
for the preservation of tne
efticiency of the worker. For this
purpose, the minimum wage must
also provide Ior some measure
of education, medical require-
ments and amenities™,

This was their concept of a minimum
wage. The Varadachariar Committee,
while discussing the question of the
wage structure of Central Govern-
ment employees, came to the conclu-
sion that what they were recommend-
ing at that time were just emoluments
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on the poverty line. This is what

they said:

“The poverty line may be drawn
at the point below which an
individual would be under-
nourished or it may be drawn
well above the nutritional mini-
mum, at a point where a choice
of diet and the chance of some
cultural life or recreation will
also be possible. We think that
at present we can only aspire to
rise above the ‘poverty line’ in
the first sense".

This was the recommendation of the
First Pay Commission. According to
them, this was the poverty line in
the first sense, that is, it was just a
point below which an  individual
would be under-nourished. There-
after, the Fair Wages Committee sub-
mitted their Report where they
indicated their concept of minimum
wage, which I have already referred
to, namely, that the minimum wage
should not only be sufficient to keep
body and soul together, it must not
only provide the bare sustenance of
life, but it must also provide for the
preservation of the efficiency of the
worker.

As 1 pointed out yeslerday, as a
result of the recommendations of the
Second Pay Commission, the emolu-
ments of Central Government em-
ployees will not be readjusted.
‘Whatever they get in addition will
be credited to their account and there
will be no actual rise, barring a few
chips here and there,

According to the First Pay Com-
mission’s Report, the stress was on
the poverty line, that is, emoluments
less than the minimum. Today when
we are talking of emoluments of the
Central Government employees, at
least the minimum should have been
granted, the minimum accepted by
the wvarious tribunals and bodies
appointed by Government. I need
not stress the point that at the 15th
Indian Labour Cnnference, there was

351 (Ai) LSD—3,
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a principle accepted as to how the
minimum was to be calculated. That
has been given the go-by. Apart from
that, today the notion of minimum
wage, as established by the tribunals,
will again be given the go-by as a
result of the recommendations of the
Second Pay Commission. 1 want te
know whether minimum wage will
have a different meaning as between
employees in the private sector and
the public sector. Mirnimum wage is
a minimum wage; it makes no differ-
ence whether a person works in the
public sector or the private sector.
There, the Second Pay Commission
was not right in recommending &
lesser amount of pay than what was
considered the minimum by various
tribunals and adjudicating bodies
when they discussed the question ' of
minimum wage in different industries
The second point is about the question
of dearness allowance. 1 am really
surprised how the procedure for
calculeting dearness allowance can be
given in this manner, The Second
Pay Commission has agreed that
except in India and Pakistan no-
where in the world this dearness
allowance is allowed to continue. It
has been admitted that everywhere

 the wages increase according to the

rise in the cost of living. Here only
in India and Pakistan a new thing
developed after the war and the
dearness allowance continued along
with the wage structure. Dearness
allowance is necessary to neutralise
the rise in the cost of living. There
also the question has already been
settled as to how the dearnecs allow-
ance has to be granted. Dearness
allowance is an amount which is given
with a view to neutralise the cost
of living and it must have a bearing
on the rise in the cost of living.
‘When the First Pay Commission gave
this recommendation', it gave a
formula. That formula was not only
accepted by the Government at that
time but was accepted throughout the
country by all adjudicators. The
most controversial point in regard to
the grant of dearness allowance is to
what extent neutralisetion of the rise
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[Shri Prabhat Kar]

in the cost of living should be allow-
ed. The recommendation of the Cen-
tra] Pay Commission in this regard
had a profound influence on the sub-
sequent adjudication on the subject.
The First Pay Commission observed
as follows:

“We are of the opinion that for
the classes whose pay only enables
them to live on the marginal level
in normal times, the allowance
must be so fixed as to neutralise
the rise in prices. Some of the
upper grades too will require a
measure of reliet.”

The Fair Wages Committee agreeing
with the view of the Central Pay
Commission recommended 100 per
cent neutralisation of the increase in
the cost of living for the lowest
categories of wage earners and a
lower rate of compensation for
categories above the lowest. There
may be a difference of opinion whe-
ther it should> be 100 per cent
neutralised or 86 per cent or 75 per
cent. But the idea is that dearness
sllowance must be connected with the
rise and fall in the cost of living
Here they have given something and

I do not know how they came to this’

conclusion. They say:

“If during a period of 12 months
the index remains, on an average,
ten points above 115, the Govern-
ment should review the position
and consider whether an increase
in the dearness allowance should
be allowed;....

Even if there is any increase in the
cost of living, if there is a rise in
prices, even then it will be left to
the Government to decide whether
the employees should be given a rise
in the dearness allowance or not.
Then it becomes a misnomer to call
it a dearness allowance, It means
that whenever there is a rise, with
that rise there will not necessarily
be an increase in the emoluments.
The Government will consider. It ic
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not necessary that the Government
must increase; it is left to the whims
of the Government to say whether
there will be an increase in the
dearness allowance,

For the last ten or twelve years,
after our Independence, wvarious
adjudications have been made and
there is a concept of dearness allow-
ance and its formula has aimost been
settled. The S d Pay C ion
has given a go-by to all this formula
and has given the power to the Gov-
ernment to decide whether there will
be any increase in the dearness
allowance to the employees or not.

I now come to my third point. The
Second Pay Commission was appoint-
ed because the employees wanted it
as they considered that the emolu-
ments which they were getting were
much less in comparison to the rise
in the cost of living and also in com-
parison to the emoluments given to
the employees in the State sector
and in other industries. They raised
a dispute and they wanted the
Commission to go into the matter
and decide what rise they should
have and what further emoluments
they should get. You will be able to
appreciate the position Sir. A dis-
pute is raised by a party before a
judge and a prayer is made. Tt would
be well within the right of the judge
to say that the claim is allowed in
full or in part or the claim is disal-
lowed. There was the recommenda-
tion of the First Pay Commission for
all this time and the Government
never raised a dispute; they did not
want to change the service condi-
tions. The Saturday—half working
day—has been continuing all these
years Now, the Second Pay Com-

was inted b the
employees wnnted that their emolu-
ments should increase. How can the
Second Pay Commi
that there should be two fu!l working
Saturdays. Never during these ten
years, did the Government raise any
dispute about the curtailment of any
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right. No judge would allow any-
thing more than what has been the
prayer. Here, the only thing that a
judge can say is that the proyer is
disallowed. No judge can go beyond
the terms of the prayer. Here, I am
surprised that the Pay Commission
has gone beyond that. There was no
dispute about it; they never raised any
question about it. But the Commis-
sion came forward with a suggestion
to curtail the existing rights and pri-
vileges. I would say that this is not
only not justified but something un-
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I would request the hon. Minister to
reconsider this matter, whatever be
the Commission’s recommendation, in
the light of the situation as it exists
today and give what is necessary for
the Centra] Government employees.

Shri Mahanty (Dhenkanal): Mr.
Speaker, Sir, I feel that the Govern-
ment, their employees and the Pay
Commission all are in a most un-
enviable position so far as this parti-
cular issue is concerned. Now, the
Government have been  fighting
t the ever-receding resources

heard of. The S d Pay C i
sion hes gone beyond its jurisdiction.
It may be that technically the terms
of reference have been made by the
Government but factually, there was
no point raised by the Government
when the award of the First Pay
Commission was in force about the
working hours or about the other
rights and privileges which the em-
ployees were enjoying.

This is not the way in which they
should deal with the employees, It is
not a question of the employees going
on strike. After all, we are all
anxious to see that our targets for
the Plan are fulfilled. We want the
development of the country. Now,
the whole machinery is run by the
employees who are working day and
night. I dare say no worker in India
grudges working hard for the better-
ment of the country's economy. But
that cannot be achieved by such
things. It can only be done if there
is co-operation, understanding and
good relationship and not if the
rights and privileges which they are
enjoying today are curtailed, if their
emoluments are not increased and
they are not given a fair proportion
of their share. They should be able
to have a livelihood and fulfil their
commitments to their family and
society, Without that, it will be a
threat, not only to the Government
but to the country because with
unwilling and dissatisfled workers the
country cannot develop and the
economic development of the coun-
try will be in great difficulties. So,

for the development and planning;
their employees are fighting against
inflation and the Commission is fight-
ing to have a via mediz as to how
to reconcile between these two ends
angd interests, We are also in a most
un-enviable position. Ewen though
we might feel like speaking in a
popular strain we are constrained
from doing so for obvious reasons.

Now, Sir, 1 propose to address
myself not in a popular strain but in
a somewhat realistic way for what
it may be worth. Let the fact be
conceded that this Pay Commission’s
Report is a postscript 'to a saga of
frustration and  disillusion. The
Varadachariar Committee, the Dear-
ness Allowance Committee and every-
body else had hoped that the living
cost will go down, the wholesale
price  indices will go down. The
Planning Commission had induced
the entire country to put a premium
on that kind of hopeful thinking. But
al] those hopes have been belied. If
we look at our economic conditions
today we find the consumer price
indices are going up. They have
shown a net rise of 33 per cent
between 1947 and 1958. The whole-
sale price index between May 1955
and August 1957 has recorded an
increase of 25 per cent—base year
being not 1838—from 89 to 112, Then,
the money value is going down as
has been pointed out by the Com-
mission, that Rs. 80 which they
have recommended today is eguival-
ent to Rs. 55 which was recommend-
ed by the Varadachariar Committee.
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[Shri Mahanty]

These are some of the grim aspects
of the background against which the
Pay Commission's Report has to be
considered.

Assuming, as the Commission has
stated, the minimum of Rs. 125 for
the class IV employees which wa.s

ded is A _1, the fi -
implications will be of the order of
Rs. 42 crores per year for the seven
lakhs of class IV employees, and
during a period of five years it will
mean an additional expenditure of
Rs. 210 crores.

Now, against the background which
I have delineated at some length, I
could say that it will not be unfair
to give the class IV employees a
minimum salary of Rs. 125 per
month, which will be a fair salary,
which will be a fair wage. But the
other side of the picture is that during
the flve-year period one has to find
out an additional sum of Rs. 200
crores.

The next question that will arise

is, wherefrom will you get the
money? Of course, if T were the
Finance Minister I would ask the

Nasik Presg to put an extra shift of
work, go on printing currency notes,
put those currency notes in the pay
packets of the employees, enhance
the excise duties and mop up the
excess that is generated. But, then,
its disastrous effect on the people at
large has also to be taken into
account.

Then, let it also be sajd in all
fairness to the Pay Commission that
they had not the pretention to claim
that they were going to prescribe a
fair wage. They have not done that.
They have said that what they were
trying to recommend was to approxi-
mate a living wage. The only
criterion that they have applied in
determining this living wage is not
to link it with the rise in prices.
The principle which they have applied
is that the structure of emoluments
and conditions of service should be
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at different levels of persons with
requisite qualifications and ability to
keep them efficient.

Shrl Rajendra Singh: Was that one
of the terms of reference?

Shri Mahanty: That is a different
matter. I do not mean to say that it
was in their terms of reference, What
I am trying to point out, in all fair-
ness, is that the Pay Commission has
made no pretentions about it; they
have said that the living wage that
they were going to prescribe was not
to be linked with the rise in prices
but the only and sole determinant
would be whether the salary of Rs. 80
per month was going to attract suffi-
cient number of candidates for that
job.

I do not express myself either this
way or that way with the view, but
what I am trying to submit is that this
was the background of the Pay Com-’
mission’s thinking before they made
their recommendations, and here we
are grappling with those recommenda-
tions for what they may be worth.

There is also another factor. The
employees of the Central Government
in 1948 numbered 14-45 lakhs. In 1857
their number increased to 17°75 lakhs
and the total pay bill amounted to
Rs. 303'86 crores, The Pay Commis-
sion was bothered with this fact that
it over this increase in the pay bill a
further incresse is granted, it will
have its repercussions which will be
disastrous to all concerned.

Now, what I would like to do, Sir,
in this context, is to examine how
far the idea of social justice and equity
are reflected in these recommenda-
tions. As I have said, whatever in-
crease the Pay Commission may re-
commend, whatever increase the Gov-

_ernment may concede, it i8 not going

to solve the situation. For instance,
food is the most important and the
major item of increase in the consu-
mer prices index., Food occupies the
most important position in domestic

80 designed as tfo ensure recruitment

budgets. When the employees go to
the market with their Rs. 80, which
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has been equated to Rs. 55 accord- Now, it may be said that it is a very

ing to the Pay Commission, difficult task and our administrative

what do they find? They find machinery cannot be geared to under-

that every day the rupee is losing its
purchasing power, The food prices are
shooting up in spite of increased pro-
duction of food, in spite of zonal
arrangements ete. etc. The other day,
Sir, the Food Minister linked West
Bengal and Orissa in a common rice
zone and the reason given was that
the food prices will go down. But
today, he can go to Calcutta and he
can find for himsell that the price of
rice there today is higher than what
it used to be before the zonal arrange-
ments came into being.

Now, this gingle action of the Gov-
ernment resulted in increasing prices
in two places, both in West Bengal
and in Orissa, I would like to ask, are
the people, are the employees going to
be responsible for many acts of
omission and commission of their Gov-
ernment. Let the fact, in good grace,
be conceded that no amount of
increase to  the employees of the
Central Government is going to miti-
gate the realities of the situation.

The only solution that seems to me
is that if the employees are assured of
getting their foodgrains and their
basic necessities of life according to a
fair price—not according to the black-
market, bullying prices in the open
market but according to a fair price
which is being fixed by the Govern-
ment from time to time—then, even
the Central or the State Government
employees may not demand any
increase beyond what has been grant-
ed to them. Therefore, the Govern-
ment must  either ensure a
stable price or d

take that responsibility, But in all
humility, Sir, I may point out, during
the Second World War when the
administration in this country was
over-burdened with the responsibility
of conducting the war in our eastern
front, it had also undertaken the
responsibility of supplying foodgrains
and other basic necessities to its
employees for which they had opened
fair-price shops.

I also submit that the opening of
these fair-price shops for the basic
necessities of life for these employees
will not mean any extra expenditure
inasmuch as these foodgraing which
will have to be sold—though other
commodities will also have to be
sold—will not be sold at a subsidised
price but merely at a fair price. What
is necessary for the Government is
merely to organise and to gear their
administration for discharging that
responsibility, If on the other hand,
the Government feel that everything
on earth is difficult for them, I see
there is no reason why you should
penalise the Clasg IV employees for
your acts of omission and commission
and your inability to undertake these
responsibilities.

Therefore, in all humility, I would
like to know from the Finance Minis-
ter or from the Government whether
they have given any thought to this
proposal, whether they cannot open
shops for their employees wherefrom
they can get their foodgrains, the only
rnajor item which has vitiated all

tic budgets and which has been

their demand for increased pay, the
Government cannot say that they want
to have the cake and also eat it. Either
the Government must give them a
basic living wage which should be
linked not with other extraneous con-
siderations but with the sole consi-
deration of increase in prices as a
model employer or the Government
must undertake to  supply to their
employees the basic necessities of life
according to a fair price,

the reason for the increasing spiral.
I would like to know whether, to give
that relief to their employees, they
cannot open such fair-price shops
assuming that they do not want to
extend their concessions beyond what
they have accepted,

Then there is another question to
which I  would like to invite the
attention of the Gwemmmg and that
is, it is most unrealistic to id
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employees excluding the employees of
the State Governments. Now, I find
that with all our professions of a
classless society, every day we are
creating new classes, In the case of
the Government employees also we
have now created a class—a class of
Central Government employees and a
class of the State Government em-
ployees and also the class of local
board employees. I am aware of the
fact that in countries where federal
governmentg are at work, there are
slight differences between the salaries
drawn by the employees of the State
Governments and the salaries drawn
by the servants of the federa] govern-
ment. The Pay Commission has gone
into that aspect of the question and

has discussed at some length the dis-.

parity obtaining in the United States
of America and elsewhere. But anyone
who may care to analyse that disparity
will be shocked to find that the dis-
parity that is noticed in India far
exceeds the disparity that obtains in
the United States of America or else-
where, For instance, in the State of
Jammu and Kashmir, the total emolu-
ments of a class IV employee is Rs. 33,
Imagine the situation in the city of
Srinagar where a Class IV employee
under the State Government draws a
total emolument of Rs. 33 per month
when he comes into contact with ' a
Class IV employee of the Government
of Indie stationed in the same city.
What kind of pattern is unfolded
before him? Of course, the Govern-
ment of India may say that the State
Governments are masters of their own
situation and have got their own
budgets and that the Central Govern-
ment have got nothing to do with the
State Government employees; the
Central Government can further plead
that loans to the State Governments
are offered and if they find out their
matching recourseg they can increase
the salaries of their employees.

But I would like to know one thing,
and I would like to submit that point
for your consideration. While the
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Government of India have been grant-
ing loans to the State Governments
for increasing the salary of their Class
IV employees,—I am subject to
correction—barring two or three State
Governments, no other Governments
have taken advantage of these loans
for the reason that they cannot find
the matching grants for the loans. Let
us take the case of Mysore, It is a
very prosperous State. It is a pros-
perous State by all standards. But if
you come to look at the salaries which
the Mysore Government pays to its
Class IV employees, you will find—

An Hon. Member: It is half of the
Centre’s scale

Shri Mahanty: .... not exactly half,
but it is about 60 to 70 per cent of
what is being paid by the Central
Government, [ do not want to take
the time of the House by analysing the
pattern of the ineguity that prevails
in the various States. But what I
would like to submit is that today, let
us have the courage in both hands and
admit that in a planned economy we
cannot draw a line of distinction bet-
ween the State Governments and the
Central Government. When the Cen-
tral Government is controlling the
destiny of all the State Governments,
when a few members of the Planning
Commission have to okay all the State
Governments budgets before they are
presented in the respective legislative
assemblies, when the Planning Com-
mission is practically functioning as a
leviathan &s no leviathan hag ever
dared to function in this country, it
is really little short of dishonesty to
say that “it is the look-out of the State
Governments and we have not got
anything to do in the matter”. The
only criterion that should be applied,
according to me, is whether the salary
that we are paying a8 a model
employer will satisty the needs of
social justice, whether it will satisty
the needs of economic justice and
whether it will take us a step forward
in eliminating the disparity which we
all profess to do.
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In thig context, if you look at the
disparity in salaries you will also
find a very undesirable situation. The
disparity in the minima may be 1:5
but if you take the disparity in
maxima, the disparity that is obtaining
today in this country with its socia-
listic profession i much more than it
obtains in any capitalist country. For
instance, in India, so far as the dis-
parity in maxima is concerned, it is
1:29'5; in the United Kingdom, it is
1:15; in the USA, it is 1:5, in
Canada it is 1:6; in Japan, it is 1:47.
I would like to know from the Gov-
ernment, in  all humility, if they
cannot assure a fair deal to their Class
IV employees and the matriculate
clerks, why they should rub salt into
the chilblain in this fashion as far as
these employees are concerned by not
curtailing the maximum salary drawn
by their higher bosses. It can be said
that we have got hardly about 360 to
400 employees who are drawing high
salaries, It is not a question of chop-
ping the heads of the 300 or 400 em-
ployees, It iz a question of principle.

I believe the Pay Commission's
report symbolises the nation’s aspira-
tions for having & socialistic deal, and
as it has been said, charity begins at
home. If you are” appointing wage
boards for the private sector for
various industries and if you are insis-
ting that a minimum wage which is
being prescribed by these wage boards
must be paid and if you are going to
fix it ag a statutory amount, the coun-
try expecls to know from you why
you cannot begin the charity at home.

"Therefore, 1 would end with only
this conclusion: that while I am aware
of the fact that no amount of increase
ie ever going to solve the situation and
1 concede that if we are gong to link
wages with the ever increasing prices,
every year we shall have to appoint a
Pay Commirssion. It may be that every
month even we shall have to appoint
a Pay Commission. While 1 am aware
of that fact, I only feel that if the
employees, both at the Centre and in
the State Governments, are assured of
the supply of theit basic necessities at
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a fair price from the Government-
controlled fair-price shops, then possi-
bly much of the discontent will dis-
appear.

Lastly, I would only plead that the
Government of India will have to
exert their influence over the State
Governments to see that in such States
like Jammu and Kashmir, Orissa,
Mysore and Madhya Pradesh, where
the Class IV employees and the
matriculate clerks are getting a salary
which is far below the national
standard, the State Governments take
advantage of the concessiong being
offered by the (Government of India so
that their employees also get a fair
deal and get a taste of the welfare
State which we are about to establish.

st W & (¥W=T) AT
eI AgRY, ™ ¥ aw ) fe el

g fieeft IvaTEe #Y &1, oW ¥ A

w1 ag afcorm & fr aoFe ¥ aro ge
QT TEAT 9T o Rl o ¥ qeey
Wt s gl Y Ao T &, 99
¥ AT ¥ ATH & IaAT AT ALY IITAT
or g &, forer fiw ey o wfgd
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oz wimy §, AR g w1 F A FE
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“The difficulty about a written
examination is that it cannot re-
veal the character of an employee
and his day to day working habits,
for instance, his devotion to duty,
industry, punctuality, relations
with fellow employees and the
public, and it would be wrong not
to attach weight to a person’s con-
duct and perfor as g publi

servant for a considerable period
and take his performance at a
written examination the sole de-
terminant for further advance-
ment.”
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Shri Naushir Bharucha (East
Khandesh): Mr, Chairman, Sir, by
now it has been abundantly made
clear that the Report of the Pay Com-
mission has disappointed not only the
employees but also the hon. Members
of this House. My major grievance is
that the Pay Commission has made an
approach which is entirely erroneous
and wrong. In the first place the
termns of reference have been wrongly
interpreted because the Commission,
it appears to me, acted outside the
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scope of itg termg when it reduced the
amenities and facilities to which the
employees were already entitled,

It will be seen that the terms of
reference said that the Commission
had to recommend in particular the
extent to which benefits to the Central
Government employees can be given
in the shape of amenities and facilities.
Therefore what they were asked to
prescribe wag the extent to which
benefits could go. If it 'had been the
intention of the Government to so
formulate the terms of reference that
they could prescribe a lessening of the
benefits then certainly that intention
could have been made clear. On the
face of it is obvious that when a Pay
Commission is appointed as a result
of discontent it 3hou1d\ not at all be
considered that the Commission was
enntled to mcrease the discontent by
red the ties. My first suh-
mission is that the approach of the
Pay Commission was entirely wrong.

Secondly, the Pay Commission has
proceeded on certain principles which
themselves raise certain contentions.
They have said that no improvement
is possible in the condition of the
employees until general improvement
in the country’'s economic condition
takes place. In the first place, it is
extremely  diffcult to measure the
general improvement in the country’s
economic condition. But if we are
dealing with a particular category of
the country’s population, namely, the
Government employees, mny 1 know
whether the Gover yees
have to wait until the entire level of
subsistence of the masses has increas-
ed? It has been often contended by
the Government that the Central
Government employees do not stand
in a special category and that the pay
recommended for them is already high
it we take into consideration the per
capita national income. But the per
capita income is only arrived at by
taking into  consideration those
millions of masses who earn nothing
whalroever and whose unemployment
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has also to be taken into consideration.
Also,  special responsibilities are
imposed upon the employees of the
Central Government which, for
instance, are not imposed upon the
unemployed, Therefore it will be
absolutely wrong to proceed on the
principle that no improverhent 1=
possible until the general improve-
ment in the country's economic corndi-
tion takes place.

The Commission purports to procced
‘on the principle that for the lowest
grades  of servants developmental
planning should not involve a depres-
sion of the existing living standards.
As a matter of fact what the Commis-

sion has recommended is really a
depression of the existing living
standards. The minimum salary of

Rs, 75/-, which has now been raised to
Rs. 80/-, in reality is absolutely no
increase whatsoever, What is forgoiten
is the fact that the Government them-
selves admit that during the last few
years the commodity wvalue of the
rupee has aepreciated by 29 per cent.
It will * be recalled that
compared to the level of prices that
existed before the war, today the
rupee is barely worth four annas in
terms of commodity value. But even
assuming that we do not take the
pre-war prices as the basis, it is
obvious that even then on the admis-
sion of the Government, since Inde-
pendence the value has depreciated
by 20 per cent. Compared to that,
my submission is that the so-called
increase in salary is absolutely no in-
crease at all.

There are numercus other points,
such as the question of house rent.
Cities are classified on the basis of
population. Perhaps this classification
is inevitable to a certain extent be-
cause some sort of restrictive criterion
has got to be adopted. But the trou-
ble is that often when it comes to
classification of cities, the Govern-
ment takes the census figures, for ins-
tance, of 1951 for evaluating as to
what should be the D.A.  in 1960.
These are the latest figures available.



758 Motion re:

In the meantime cities have grown
by leaps and bounds. I remember a
typical case, of Poona City, when in
the Bombay Legislative Assembly ihe
question, was taken up. Poona was
first classified as being a city with &
population under five lakhs, Actually
it had a population of seven lakhs and
more and yet it remained classified
“B" because the 1851 census figures
show that it should not be classified
in the “A" category. I submit, there-
fore, that in the matter of classifica-
tion there should be a bold and gener-
ous policy.

Witn regard to hours of work
enpugh has been said. People are
not afraid of working more time pro-
vided they are adequately remune-
rated. It has been pointed out that
as many as 31 days of additional
workload has been 1mpcsed upon the
Central Gover t ees. 1
ask whether this is not against the
spirit of the Constitution itself which
prohibits begar or forced labour,
‘What else is it except forced labour
in the guise of extension of hours of
work!

Public holidays have been curtailed
and reduced to 16, and casual leave
from 15 to 12 days. I doubt whether,
when they sgitated for better ameni-
ties and when the terms of reference
were framed that the Commission had
to determine the extent to which the
benefits had to be extended, the em-
ployees expected this type of minus
benefits

On the point of age of superannu-
ation enough has been said, and I
agree with the views expressed by my
hon. friend Shri Harish Chandra
Mathur. Either the age should be 55
or 58, whatever it is, but is should
not be left to the discretion of the
Government. Personally I am of the
view that 58 years is the proper time
for retirement and that that age must
be treated as an absolute age without
any further extensions beyond that. It
s rather a pity that Government, on
account of iderations of ¥,
forces people to retire at 55 just when
the mature experience they have
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attained would be of immense value
1o the Government and the countiry.
Why is it that Government chooses to
do that? There are two reasons. The
younger set wants the elder to retire
quicker; secondly, Government thinks
it is more economical to ask an em-
ployes= to retire at 55 and have a fresh
recruit in his place. I submit the
Government must take a bold step; if
it is going to be best to decide bet-
ween 55 and 58, let us decide on 56
or 57, but that should be the absolute
age, and I am against giving the Gov-
ernment any discretion whatsoever.

With regard to the service rules,
Government servants cannot join
political organisations, That is
something which one can understand,
but even a very casual attendance in
a political meeting is also prohibited.
I submit that in a democracy, simply
k people happen to be govern-
ment servants, they shodld not be
presumed to have lost all interest in
public welfare or political activity.
They may not take active part in
politics, but even a passing attend-
ance at meetings is being penalised,
and that is something which goes
against the spirit of the Constitution.

With regard to trade union activi-
ties, it is rather a pity that while the
Government repeatedly professes that
they are in favour of encouraging
trade unionism, I have known repeat-
ed cases in which trade union workers
have been victimised. In the case of
the National Railway Mazdoor Union
Running Staff of Bombay City, aclive
workers are being penalised and
threatened with transfer. I was told
that the immediate superior called
the active worker and said: “We
shall see whether you can be in this
service any longer. The first thing
I am going to do is to transfer you".
Now, transfer to a Government ser-
vant is not & joke, it can break the
back of the most active werker, and
I think this is a thing which ought to
be seriously discouraged.

I shall conclude by enlisting a few
other retrograde recommendations of
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the Commission, and omissions on its

part.

Failure to link up dearness allow-
ance with cost of living index figure
and providing an automatic machinery
for that purpose: My hon. friend Shri
Prabhat Kar has dealt with the gques-
tion of cost of living index in great
detail, and he has pointed out how
the standard of living is being under-
mined,

Imposition of 31 extra days work
without extra remuneration is against
sense of justice.

Failure to recommend amendment
of the Service Conduct Rules: 1 think
it is high time this was done.

Failure to recommend that after
efficiency bar increment should be 1n-
creased:

It is a retrograde recommendation
recommending  retrospective effect
from 1st July 1850 though the Com-
mission was appointed two years ago.
“That in itself is a retrograde step,
but the Government has gone one
better on that and said they would
give effect only from 1st November,
1959. This is complete injuslice to
the employees.

I appeal to the Government not to
stand on formalities or prestige. They
must call a round table conference of
leaders of labour in various spheres
of trade, industry and commerce and
hammer out with them what should
be the adequate and just recommen-
dation which should be accepted
the interests of harmony in industry
and in the services.

1 submit that the recommendations
of the Pay Commission are likely to
be taken as a model by ofher people.
Not only that; in private circles dlso
they will be copied, and they will
tend increasingly to depress the stand-
ard of living of the employees. This
is not the way to promote content-
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ment, this is not the way to create
harmony. If the Governmeni adopts
the round table conference move, I
am sure leaders of labour will be
found to be sufficiently reasonable to
help the Government to arrive at g
compromise which will be just and
conduce to harmony in the services,

Shri D. C. S8harma: A great deal
has been said on the recommenda-
tions of the Pay Commission. some of
it very pertinent and some of it
couched in a spirit of idealism, I
want to approach the whole question
in a spirit of realism, and I hope the
hon. Members who have had no good
word to say about the Pay Commis-
sion will have patience with me,

In the first place, I vongratulate the
members of the Pay Commission for
the very hard task that they did.

Shri Rajendra Singh: So, you are
coming out with apologies. This is
the first I have heard so tor.

Shri D. C. Sharma: 1 think they
have made a balanced approach to
the solution of the problem—it is an-
other gquestivn whether that approach
has satisfied us or not, You cannot
quesiion the rightness of their motive,
the rightness of their approach,
though you may not agree with then
conclusions. 1 was myself a witness
before this Commission, and I can
bear testimony to the fact that the
members of the Commission fook a
deep and intelligent interest in what-
ever was said. 5o, I believe that
they do deserve some words of
thanks. :

_Shrl Prabhat Kar: Becaus. they
have written 700 pages?

Shri D. C. Skarma: Yes, and you
will create 700 problems for them.
Listen to me for God's sake. I know
you are a professional trouble-maker,
and T am very glad that you are like
that because we must have some
people.. ...
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Shri Pn'hlutll.r Si.r, Whlt.h this

Pr 1 troubl 'Y

Bhri D. C. Sharma: ‘“Professional
trouble-maker” means that you sub-
ject these recommendations to such a
thorough scrutiny that nothing can
escape from the net of your troubles.

The Government also, if 1 remem-
ber .aright, has not taken very long
in arriving at some decisions, We
may or may not agree with these
decisions. I know so many commis-
sions are appointed, so0 many recom-
mendations are made, and Govern-
ment takes an inordinately long time
in arriving at decisions on them. I
think this time Government has been
more or less very careful in arriving
at some decisions quickly.

Now, the question of salary, the
question of holidays, the guestion of
casual leaves, the question of pension,
the question of basic salary, all these
things have been subjected to very
searching enquiries by the hon. Mem-
bers of this House. But I would
judge the Pay Commission's Report
only by one criterion and it is this.
That critc: on is something which 1s
warranted by, what we call, the
socialistic pattern of society, by the
economic and political climate in
which our countiy is living. The
question is, has the Pay Commission
tried to bridge the gap between the
top-most man and the man at the
lowest rung of the ladder and if it
has done that, how far it has succeed-
ed. When I apply this test to the
recommendationg of the Pay Com-
mission, I do not feel very happy.
1t is because the gap which should
have been bridged adequately has not
been bridged very properly. 1 tell
youw, that people are not going to
judge us by the salary which the
Class 1 officer draws; people are not
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IV employee is concerned, 1 think,
the Pay Commission has not been fair
to him. 1 submit very respectfully
that the Class IV employee deserves
a better deal, a fairer deal. Even if
it had bcen a general thing, 1 would
not have Mminded it. But the Class IV
employee in my country, who is the
key-stone of the arch of adminfstra-
tion and who is also the burden-
carrier of the administration, has not
been given that kind of sitentior. aa
he should have been given.

1 refer to late Shri Kidwai, who
was the Minister in-charge of P. & T,
Department and he was a great ad-
ministrator. Whatever he dealt with,
he made a success of it. There are
some persons who turn things into
gold. I have read aboui some fable.
But he was the man who made a
success of whatever he attempted.
When he was in-charge of P. & T.
Department, what did he do? He did
not look to Class I Officers and all
those big persons—I do not think
they should be ignored—but he
started at the very bottom.

Now, the Pay Commission should
have started at the very bottom and
there shovld have been @ maximum
of good done to the Class IV em-
ployees and there should have been
a graduzl reduction as the hierarchy
of officers went, from Class IV teo
Class III, from Class IIT to Class II,
from Class II to Chlss I. Anybody
who reads the Pay Commission’s Re-
port will run away with the impres-
sion that this Pay Commission Report
has not been written in free India,
but has been written in the days
when the Britishers were ruling our
country, It is because the interests
of the persons at the lowest rung of
the ladder have not been as much
guarded as they should have been.
That is my criticism of the Pay Com-

ion's Report, in spite of the good

going to judge us by the t of
salary that the Class II officer gets
This may be relevant in certain con-
texts, but the world is going to judge
us, we are going to judge ourselves,
by the salary which a Class IV em-
ployee gets: and so far as the Class
351(Ai) LSD—4

work thnt it has done.

Then, my second point {s this.
Enough has been said about that, but
I also want to say one or two esen-
tences about that. My criticism is
about the superannuation age. Weli,
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1 think, the average expectation of
life has improved in free India on ac-
count of our various health schemes,
on account of other things. We are
now expecting to live longer than we
did before.

Shri Achar (Bangalore): A good
number are being born alsn.

Shri Aehar (Mangalore): A good
responsible for the number of births
that take place, It is up to Mr, Achar
to look to that. I have been a
widower for the last 25 years and
1 submit respectfully that I am not
doing anything of that kind!

Bhri Keshava (Bangalore City): The
hon. Member iz asking another
widower!

Shri D. €, Sharma: I was submitting
very respectfully that in view of the
fact that the marriageable age of
people is going up, both in the case
of boys and girls; in view of the fact
that people are now having greater
interest in higher education, in view
of the fact that the joint family
system ig crumbling; in view of the
fact that the necessities of life are
requiring more and more share of the
incomes of people, in view of all these
facts, this concession should have
been given to Government employees,
that superannuation age should have
been kept at 58 years. It should not
have been left to the sweet will of
some officers to recommend extension
to one person or the other. It
should have been made the right of
every employee of the Central Gov-
ernment to retire at the age of 58.
Now, in this country, 1 know there
are some Universities where people
retire at the age of 85, all honour to
them; in some Universities people
retire at the age of 62, I thank them.
But what I would say is that the
superannuation age jfor those per-
sons should have been kept ai 58
years.

Now, I come to my third point.
The Central Government, 1 think, is
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one of the biggest employers in this
country,

Shri Narayanankutty Menon (Muk-
andapuram): Not one of the, but the
biggest.

Shri D. C. Sharma: You know
difference between you and me.
While you want to be dogmatic, I do
not want to be dogmatic.

fhri Prabhat Kar: It is a fact.

8bri D. C. Sharma: The more you
shout about the facts. the mare I get
alarmed.

Shri Narayanankutty Meamon: That
is quite natural.

Shri Prabhat Kar: That is because
the hon, Mcmber does not want to
see.

Rhri D, C. Sharms: [ was submitting
very respectfully that the Central
Government is a very very big em-
ployer and the Central Government
has to look to the interests of all the
sectors of employment. It should have
arr omnibus outlook. It should cast Its
eyes all around. But what happens
is this, that the terms of reference of
the Pay Commission werc such that
some sectors were left out of account
and now we are thinking of applying
these recommendations, or similar re-
commendations, to those sectors, for
instance, the defence forces. I am
not talking about civilian employees
of the defence forces. I am talking
of deftence forces as such. The
Central Pay Commission should have
been given such terms of reference as
would not have necessitated the ap-
pointment of subsidiary pay commis-
sions for this segment of employment
and for that segment of 1 t

At the same time, I would say that
one sector that has been neglected all
along the line, all these years, ls the
sector of teachers, teachers of all
grades, from the elementary school
teacher to the secondary schoat
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teacher, from the secondary school
teacher to the college teacher, and
from the college teacher to the uni-
versity teacher, I would be told that
there is the Radhakrishnan Commis-
sion’s report; I will be told that there
is the University Grants Commission;
I will be told that there is the
‘Mudaliar Commission's report, 1 will
be told all that, I know. But if there
is one sector of humanity in India
which has not received any attention
in the sphere of implementation, it is
the sector of teachers.

The variegated map of teacher em-
ployment in this country presents a
very sorry spectacle. There are dis-
parities between Delhi and Punjab,
between Punjab and U.P., between
U.P. and West Bengal and so on; the
same thing applies to the States in
the south of India as well. Disparity,
glaring disparity! thy name is the
teacher’s lot in India! Therefore, the
All India Educational Conference
passed a resolution at its last confer-
ence held under the presidency of
Professor N. K. Siddhanta, Vice-
Chancellor of the Calcutta Univer-
sity, that there should be a second
pay  commission appointed, Of
course, it may be asked: 'What has
the Central Government got to do
with it?. But I ask: What has the
Central Government got to do with
the universities? Why did they ap-
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pectfully that something should be
done to give the elementary school
teacher, the secondary school teacher,
the college teacher and the university
teacher also a ray of hope. I think
this is wanting.

I do not want to say this on the
floor of the House, but it iz being sald
everywhere that the elementary
school tcacher in some BStates com-
pares very unfavourably with the
class IV employees of the Govern-
ment of India. Here are the nation-
builders of my country, and they do
not have those emoluments, which
the class IV employees of the Govern-
ment of India have. Of course, I
want the class IV employees of the
Government of India to have more;
I do not say thaf they should not
have as much, but I would certalnly
say that Government must give &
fair deal to the teachers of India, of
all classes. The teachers of India
have been neglected even in free
India. They have been giver only
reports and commissions. They have
been given only working group
reports. They have been given only
hopes. They have been given the
triple benefit scheme, this scheme and
that scheme, but those schemes have
not been implemented,

I would say, therefore, that the
disparities between the private school
teachers and the municipal school

poir! the University C ission?
Why did they appoint the Commis-
sion on Secondary School Education?
Why have they got the Elementary
School Education Council? Why have
they got the Secondary School Educa-
tlon Council? Why have they got
the University Grants Commission?
Why have they got all these things?
It the Central Government think that
they can meddle with all these
things—they have appointed a com-
mittee for reform of examination,
they have appointed a committee for
moral instruction in education, they
have appointed a medium of instruc-
tion committee; they are appointing
all kinds of committees to deal with
the various aspects of education; and
T am very glad that they are doing
these things—I would sub it very res-

y the corporation
teachers and other teachers, between
the district board school teachers
and others, should be examined and
done away with.

I now come to my last point which
deals with the staff that is employed
in the Indian FEmbassies abroad.
There are two kinds of staff there.
There are some members of the staff
who are sent from India, and there
are some members of the staff who
are recruited from the country where
the embassy is located. That is very
good. We need both these types of
staff. I have nothing to say against
these two kinds of recruitment. But
do you know that an Indian member
of the staff of an embassy gets far less
than his counterpart who is recruited
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from that very country? In spite of
the fact that he gets some subsidy
for rent, and some allowance and so
on, yet his remuneration does not
come up to much, and he suffers from
a sense of grievance when he com-
parcs himself with the person who is
recryited from that very counfry. I
think this kind of grievance should
be done away with,

So, I would say that the pay com-
mission have done good work so far
as the pay-scales are concerned, but
the pay commission should have
taken note, more of the needs of what
T call as the under-dog than of the
needs of ihe top-dog. I want in my
country top-dog to flourish. I want
in my country top officers.

Shri Prabhat Kar: Horses.

Shri D. C. Sharma: My hon. friend
has got a habit of interrupting like
this. That was why I called him
trouble-maker; he is creating trotible
for me, when I am speaking.

I want that the high officers should
get all that they want; I do not deny
them anything; I am not one of those
persons who want to deny them any-
thing; I am not like the hump-backed
woman, who said that all women
should become hump-backed. 1 want
them also to flourish., I want every-
one to flourish. But as I am a firm
believer in the socialist pattern of
society—it is not because I belong to
the Congress that I am a firm believer
in that, but even otherwise. I am a
firm believer in that—I want that
while all the classes of persons should
flourish in my country, I want that
these elementary school teachers, class
IV employees—there are so many cate-
gories of them—and so on should also
be given more, so that they do not
suffer from any sense of grievance.

Shri 8. L. Saksena (Maharajganj):
We are discussing a very important
report which is going to affect the
structure of emoluments of not only
those in the service of the Central
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Government, but the emoluments of
those in the warious industries in thig
country as well, Many wage boards
are working. For instance, there js
the wage board for the sugar indus-
try, then there is the weage board for
the textile industry, which has sub-
mitted their report; then there is the
report of the wage board for the
cement industry and so on. And now,
we have got the report of this pay
commission. And this report which is
for the employees of Government,
which should be the model employer,
is so reactionary that I am afraid that
it will have a very bad reaction on
the emoluments in other industries as
well,

I am surprised to find that this pay
commission, namely the Jagannatha
Das Commiszsion, have not only chang-
ed the recommendations of Dr.
Aykroyd about nutrition, which are
so necessary for the Indian workers,
and according to which certain scales
have been laid down, but they have
even reduced the cost of living to a
filgure much below what was agreed
to at the Fifteenth Indian Iabour
Conference,

Sir, at the Fifteenth Indian Labour
Conference, the Government, labour
and employers' representatives agreed
on a particular minimum wage and
a fair wage. They laid down that the
minimum wage shall not be less than
a particular minimum, It was men-
tioned to the workers that » parli-
cular amount of food and a particular
amount of cloth and certain other
things will be given. On that basis
Government themselves admitted that
the minimum emoluments should not
be less than Rs  125. That principle
was accepted by the Government
themselves, But, Sir, here we find
that this Pay Commission has brought
down the figure for the minimum
wage for 1040 prices from Rs. 125 to
Rs, 70. They say that Rs. 70 is quite
a good basic minimum wage. This is
based on the cost of living index to
be 100 on the prices prevailing in the
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year 1040, On this basis they have
recommended that the minimum wage
shall be Ra, 70. The Cement Wage
Board has recommended a wage of
Ra. 94, Similarly, the Textile Wage
Board has recommended a wage which
comes to Rs. 120, That means that if
we accept this report and its prinei-
ples, then, the millowners will say
that as Government have accepted
this rate as model employer, the mill.
ewners need not pay higher wages.
That means that this recommendation
will have reaction all over the coun-
try,

Sir, we are now on the threshold of
the Third Five-Year Plan. We want
to have & big Plan and we want that
it should be fulfilled. It is obvious
that without the co-operation of
Iabour, the Plan cannot be implement-
ed and fulfilled If labour does not
get enough to eat, it cannot discharge
its responsibilities. As I said, this
minimum wage has been accepted by
Government, labour and employers'
representatives at the Fifteenth Indian
Labour Conference, The workers
should be provided with the requisite
food, clothing and shelter and should
be paid the necessary minimum wage,
Bo, that was the principle that was
accepted at that Conference. But
those principles have been thrown
overboard by the Pay Commission and
they have advanced certain new prin.
ciples,

Sir, the fund 1ption 8 of
the Pay Commission are wrong. If
Government do not modify or review
their recommendations and come to
& decision, I am afraid that as it is,
the whole structure of pay and emolu-
ments of people in all the industrial
establishments will slso be &®scted.
Then, Sir, what would be the result?
The result would be that our Third
Five-Year Plan will be affected by
industrial disputes and labour unrest.

Sir, the Pay Commission refers to
the middle-classes, Those people
whose emoluments are affected mostly
by the recommendation of the Pay
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Commission are the middle-classes.
They depend very much on the low
salaries that they get. The middle
1 are the people who are the
hardest hit. And yet, Sir, it is the
middle classes on whom the economic
structure of any stable society can
res!, It must be remembered that if
they are not paid adequately the very
edifice of our economy will be serious-
ly affected, So, from the point of
view of the general structure of
society, the middle-class is the most
important class; and yet, it is they
who are the hardest hit by the Report
of the Pay Commission.

I would, Sir, now go into some parti-
cular aspects of thiz Report, About
the principles and the quantum of
wage for 1049 prices as base, I have
already said that the minimum wage
fixed at the Conference of Govern-
ment, labour and employers’ represen-
tatives is Rs. 125. Therefore, the
amount which has now been laid down
as the minimum wage is most unjust
and it w1l nol oniy affect the Gov.
ernment servants but it will affect all
the employees in all our industries,

As regards dearness allowance, the
principle on which it has been worked
out iz also retrograde, I hope Gov-
ernment will consider this and see that
this principle is also amended in a
way that the Government servants
get enough so that they may be able
to work efficiently and will be able to
do their full amount of work in the
new Plan that we are bringing for-
ward. It is very surprising that while
we have reduced the basic minimum
wage, in many other cases I find that
the salarfes which employees will be
getting hereafter will be less after the
Pay Commission’s report is implement-
ed. Several people have tnld me
about this. I see that as per ‘he
recommendation of the Pay Commis.
sion Report the Government employees
will have to work for about 30 more
days in the year, Work for 30 more
days is taken from them for which
they will not be paid. That is most
unfair, Bir. When you are increasing
the load of work from them, you must
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pay them compensatory wages, You
must pay them some more remunera-
tion. 1 you want more work from
them, at least pay them enough, be-
cause they must be enabled to keep
their body and soul together.

Then, Sir, certain other facilities
which they have got have been taken
away in many cases, I may say that
one of the most crying needs today is
the question of equalisati of the
emoluments of the State Government
servants and the Centra]l] Government
servants, It is very painful to find
that in the same place there are peo-
ple who are drawing Central Govern-
ment scales of pay and there are peo-
ple working nearby, drawing State
Government scales of pay. That
creates much bad blood, This is the
first charge on every State Govern-
ment and they should see that the
employees get the minimum wage so
that they will be able to live. If
the Government themselves think that
Rs, 70 is the basic minimum wage,
how can this be ensured? Suppose an
employee of the Central Government,
say, in the Railway Department, gets
a salary of Rs, 70, in Lucknow. How
can it be that a lower amount will be
required by a Government servant
working in the State Government?
Therefore, even if it is accepted that
Rs, 70 is the basic minimum wage, it
should be made applicable to State
Government servants also. There is
no justification for the disparity in the
pay scales between the Central Gov-
ernment and the State Government
employees. So, I would suggest
that the Government may review
the whiole recommendations of the
Pay Commission from this point of
view and see that the disparity is
removed.

oft fergrem T (rearqe) : &
afer wgre, ¥ wfew ¥ == we Wi
A & ag W] ¥ s & e
¥ or FOfw gim Wi I
Y WA AR £ wred g fr dgw
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which should govern the structure
of emoluments and conditions of
service of the Central Govern-
ment employees,
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“We enquired from the Govern-
ment whether the Indian Adminis-
trative Service and the Indian
Police Service were covered by
our terms of reference. Members
of these Services, as such, are not
Central Government employees.
The majority of them work in the
States, and while so working are
employees of the respective State
Governments. But such of the
members of those Services as are
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serving the Central Government
wre, while so serving, Central
Government employees. Further,
the time-scales of the Indian
Administrative Service and the
Indian Foreign Service (the latter
a Central Service) are identical;
und so are the time-scales of the
Indian Police Service and the
Class 1 Central (non-technical)
Services. In the circumstances, it
appeared to us that it might be
somewhat anomalous if, on a strict
interpretation of our - terms of
reference, we were to exclude the
two all-India Services from our
enquiry. We reccived a reply
tfrom the Government to the effect
tnat those Services are controlled
jointly by the: Government of
India and the State Governments,
that in the majority of cases mem-
bers of those Services serve the
Central Government on tenure
deputations und while so serving
hold liens on posts under the State
Governments; and that in the
circumstances, it was not possi-
ble for the Government of India
1o rtefer unilaterally to the Pay
Commission questions regarding
remuneration and conditions of
service to members of those
Services. The Government, how-
ever, added that if in formulating
rr recommendations with regard
tn Central Government employees
we wished to make any observa-
tions regarding the all-India
Services. those observations would
be given due consideration. While
we have had eccasionally to refer
to the all-India Services in the
course of discussion of problems
falling within the scope of our
emquiry, we have refrained from
making any suggestions in respect
of those Services".

Tg A wafE ggi 9T WAE
aTEA W1 AT gwE # w1 o @ oY
oft = & 2w ¥ =oey enfuw g
™Ay § W ag i S s 3o
¥ TYE AT 0¥ gav wfag a4 &7 wIw
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Shri Rajendra Singh: Mr. Chair-
man, it would be well to recall the
different conditions and the different
background under which the First
Pay Commission and the Second Pay
Commission came into being. During
the course of the Second World War
and for several years after that, the
prominent issue was the rising prices
and the First Pay Commission was
called upon to relate the income of
the workers to the needs arising out
of the rising prices, The First Com-
mission in spite of the limitations did
well and it was the Government
which repudiated certain of its basic
recommendations and observations, It
will go down in the history as a land-
mark in honest thinking,

But so far as the Second Pay Com-
mission is concerned, it was set in an
entirely different background, During
the course of the last 10.12 years we
have changed to a very appreciable
degree our social outloock and the
social policy which should govern the
decisions regarding all matters. When
the demand from the workers came
for the constitution of the Second Pay
Commission it was felt that the SBecond
Pay Commission would take into ac-
count the changed conditions and
orientate the salaries and emoluments
of different types of workers to that
end,

Viewed from that angle the report
of the S d Pay Ce ission and its
recommendations are entirely disqu-
ieting and disconcerting. The Second
Pay Commission, as many speakers
have pointed out very pertinently, has
gone beyond its scope and terms of
reference, It did not rise to the oe-
casion and meet the needs of the time
but it had also the audacity to take
away from the workers things which
they had gained and enjoyed after
centuries of hard struggle and sacrifice,

One of my colleagues here, while
initlating the debate, raised a histori-
cal issue ning the per 1 of
this Pay Commission, He was very
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right. Marx said a hundred years ago
that a man could not be objective on
economic issues; he was conditioned
by his upbringing and economic in-
terests, If it was valid during that
time, this Marxian theory is still more
valid today, In the First Pay Com-
mission, the Government had the grace
to take into its personnel one of the
representatives of the labour but in
this Pay Commission the Government
did mpot heve the honesty to include
any of the labour representatives.
The result is that the interest of the
labour has been tly denied
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effect to living wage principle in
dealing with its employees; and as
a matter of social policy, the
lowest rate of remuneration should
no: be lower than a living wage
and that the highest salary should
also as a matter of social policy
be kept down as far as possible,
consistent with essential requure-
ments of recruitment and effi-
ciency "

The motive of the first Pay Com-
mission was to re-crientate the whole
principle of wage policy and bring it

But, Sir, apart from that this Com-
mission has done a great mischief in
trying to equate all types of workers
into one bracket. Although the Cen-
tral Government happens to be the
employer in respect of the Railways,
Posts pnd Telegraphs and several
others like that, one has to take into
account the different natures of the
industries in which the workers are
employed, For example, Sir, in res-
pect of the Railways it is a commer.
cial enterprise and the salaries and
emoluments given to the workers have
to be related not only to the minimum
that you can give to an employee of
the Central Government but also the
capacity of the industry to earn.
Sir, during the course of the enquiry
the All India Railwaymen's Federa-
tion submitted a memorandum to the
Commission in which it very emphati-
cally and supported by gtatistical data
brought to the notice of the Pay
Commission that the Railways today
has a capacity to reasonably augment
itx income to the tune of Rs, 185
The Commission was so
wooden-haaded that it could not go
into the details of it and outright re-
jected all the reasonable demands that
were put forward by the All India
Railwaymen's Federation, Sir, it
would be in the fitness of thinge to
remember the observation of the
Varadachariar Commission which it
made as s matter of future course and
direction that the State should take,
1t said:
“State must now take steps for-
ward in the direction of giving

up sua.storetateittnmeneedsot
the changing t of social just
but the second Pay Commission very
cleverly switched on to the last line
where the first Commission says:
“recruitment and efficiency”, It will
be good to remember, Sir, that this
principle was enunciated by the Isling-
ton Commission which had no other
interest than the maintenance of the
British regime in India and all its
recommendations, in spite of loud pro-
fessions, were meant and designed
from that angle.

The second Pay Commission inter-
preted the observation of the Isling-
ion Commission, which was something
like a buried thing in the changed
context of the country, in a very con-
servative and reactionary manner, I
am sorry all the more for the act of
the Government because this Govern-
ment which times without number, in
season and out of season, claims to
design its whole policy and its objec-
tive for the creation of a socialist
society, did not have the courage te
outright reject the recommendations
of the Commission but it had the
audacity to accept those recommenda-
tions of the Commission which in-
fringed on their terms of reference.

Sir, the Second Pay Commission has
said that in a developing economy
there is & need for marginal producti-
vity and, naturally, some savings have
to be made for augmenting the tempo
of economic development in the coun
try. Nobody can deny that.
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[Shri Rajendra Singh]
14 16 hrs.

[SERI Murcsanp Duee im the Chair)

1 would like to ask in all humility,
has there been even & single case in
the whole history of any country
where any increase in the emoluments
of workers has jeopardised the nation-
al economy? Sir, it would be in the
fitness of things to remember that
when Roosevelt came into power the
whole nation was suffering from a
severe crisis of slump. The conserva-
tive economist’s approach was to cut
down the wages, to close the factories
and to do things of a similar nature,
but Roosevelt behaved in a different
way. He increased the wages, he em-
phasised fuller employment and the
result was something which has gone
down in history as a milestone,

To my mind, Sir, it seems that the
Go?emmmt today lives in a pre-his.
toric age, the age of Marshall and
Adam Smith, There is, a3 you know,
the Labour Conference constituted by
the Government, private employers
and the representatives of the labour.
Certain decisions are arrived there
every year, It is hoped that the
Labour Minister who presides over
this Conference will take opportunity
to impl those decisi

Mr. Chairman: The hon. Member
should try to conclude now,

Shri Rajendra Singh: Sir, I should
be given at least 20 minutes,

lil!r. Chlim;:‘ Only ten minutes are
ven now. ere is one more hon,
Member who wants to speak on this,

Shri Rajendra Singh: Some hon.
Members were given even 30 minutes.
Why should there be this discrimina-
tion in my case. 1 know that this
Government is based on discrimina-
tion, but at lesst in this House there
should not be any discrimination,

An Hom, Member: This is your first
day, Sir,
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Mr. Chalrman: Will the hon. Member
kindly not attribute partiality or any-
thing of that sort to the Chair?

Shri Rajendra Singh: No, Sir. I am
the one man who would like to uphold
the dignity of the Chair more than
anybody else in this House,

Mr. Chairman: By attributing par-
tiality you are certainly not adding to
the dignity of the Chair or the dignity
of the House.

Shri Rajendra Simgh: Sir, I have
been telling that the Labour Minister
presides over the Labour Conference.
He happens to be a member of the
Cabinet, The decisi that are arriv-
ed at in that Conference have to be
implemented by the Government. At
the Fifth Labour Conference the policy
for the basic minimum wage was deci-
ded, But it is a sad thing that the
Commission as well as this Govern-
ment had shown an affront by deny-
ing their responsibilities arising out
of these decisions. It is universally
recognised that Dr, Aykroyd's theory
is the one, so far, that could be ac-
cepted by any Government for the
purpose of providing their employees
with adequate calories, The Commis-
sion rejected it outright without any
reason or rhyme and it had also the
audacity to say that since the people
in Japan can live on lower values of
calories, we Indians can also do so.
The people in Japan have the habit of
consuming frogs, Would the Com-
mission have the same recommenda-
tlon for the Indians?

You know that in the railway, the

1 lab is ployed on a very
large scale, By the persistent efforts
of the All-India Railwaymen's Federa-
tion, the numbers of these casual
labour people were very much reduced.
But, due to the recommendation of
the Pay Commission, what has already
been done will be watered down. It
is presumed that the State Govern-
ments would be fixing a minimum
wage, but it would be well to re-
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member that welders and fitters who
happen to be skilled workers in the
railway could not expect to have any
improvement because many of the
State Governments do not have any
inclination—at least they have not
shown any such inclination thus far—
to fix & minimum wage and do justice
to them.

I would like to show how at least
in the railways the recommendations
of the Pay Commission have adversely
affected the workers, It nullifies the
policy relating to avenues of promo-
tion evolved by the Joint Advisory
Committee, 1050, “New Deal, 1867",
Justice Shankar Saran's Tribunal
Award, 1958, Class IV Staff Promotion
Enquiry Committee, 1958, and lays
down a principle inimical to the in-
terests of the railwaymen. Secondly,
the differentials have not been worked
out on a scientific basis and taking
into consideration the nature of duties,
and responsibilities. Reduction in the
minimum and maximum of scales of
pay, introduction of low rates of an-
nual increments and unwarranted im-
position of efficiency bar examinations
even for the unskilled staff and at
more than one stage for others result
in substantial reduction of emolu-
ments, Increase in the hours of em-
ployment and curtailment of leave
and holidays i= contrary to the provi-
sions of the Adjudicator’s Award and
will result in loss to the tune of Rs, 23
crores to the railwaymen alone and to
greater unemployment to others,
There is curtailment in the pass and
PTO facilities granted to the railway-
men since the very inception of the
rallways. There is curtailment in the
‘medical benefits available to the rail-
‘waymen at present, There is an In-
crease in the house rent by the calcula-
tion of the rent on the basis of six
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vigion of rules 148 and 170 (pars. 3)
of the Establishment Code, Veol. I,
whereby a railwayman can be removed
from service without assigning any
reason, a provision which is uncom-
mon to other departments of the Cen-
tral Government, There is a denial of
ecivil, political and trade unim rights
to the railway and d g them
as second class citizens of the coun-
try.

1 have ated, of co not
much in detail, the pointa that need
rongideration. | bave enumerated
them at least in & broad way, and
these are the aspects on which the
rulwaymen who number about ten
lskbs end who run the transport
service by rail throughout the length
#nd breadth of this country are goinw
to lore.

Dx, Ram Subhag Singh (Sasaram):
I.adakh.

Shri Rajendra Singh: They will
have to provide for that, Therefore,
in all humility, I would urge on the
Government to revise its mind, te
gsearch its heart; (interruption). 1 do
not know whether they search their
heart.

Shri Braj Raj Singh: They have got

no heart. How can they scarch?

Shri Narayanankutty Menom: He i3
paying a big compliment for the first
time! (Interruption).

Shri Rajendra singh: Well, Sir, 1
had been urging on the Government
st least to associmte the All-India
Railwaymen's Federation while fram-
ing the rules and bnpicmenting the

dations which are accept-

per cent of the capital cost instead of
four per cent at present and adding
to it the cost of gite, There is reduc-
tion in the overtime allowance. There
is an adverse recommendation on pro-
motion and character rolls, service
conduct rules, disciplinary and other
departmental rules including the pro-

-hte to the federation, and to appoint
‘mmediately & permanent wage board
for the railwaymen coneisting of
representatives of the Railway Minis-
try end the All-Indie Railwaymen's
Wederation with 2 neutral chairman to
determine the swles of pay and
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[Shri Rajendra Singh]
-service conditions for the railwaymen
‘~ommensurate with the risk, responsi-
%ility and hazards connected with the
duties of railwaymen which are pecu-
‘liar to the railway service and
uncommon to other Government
services, With these words, I would
again counsel the Government.. ....

rwew wite wifre s Wt (o
R0 duw tgh) : AfRmEAA e,
o @ fiz e dAfag

Shri Rajendra Singh: Omne issue
which has been raised by the hon.
Members is that since the State Gov-
ernnients are not going to relate the
sularies and the emoluments of their
employees to the salaries and emolu-
ments of the Central Government
=mployees, it is not in the interests of
the economy of the country to allow
the Central Government employees to
get what others would not get And
make them a privileged class. I [
remeraber arigat, the hon. Minister
who is sitting here, while inaugurat-
ing a conference of some departmental
union of the employees, rebuked the
Central Government employees that
they should not insist on getting a
ketler treatment, a privilcged treat-
ment, from the Government since the
peasantry of this country, the common
people of the country, are not having
all that they want and for years
together they would not have them.
Therefore, he went on to say that they
must keep out from: demanding such
things from the Government. I agree
that the economy of the country is
not such as can permit us to indulge
in luxuries. But if it is applicable to
the under-dogs, in the words of my
hon. friend the professor over there,
those who are the top-dogs should
also be prepared to make similar
sacrifices in the name of the country
and in the name of social justice. It
is equally justifiable to demand from
them that they should make such
sacrifice. (Interruptions).

Military  training in
Saatary  fraimng

Mr. Chairman: It is 2.30 now,

1431 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Frrry-rorrH REPORT

Shri Jadhav (Malegaon): I beg to
move:

““That this House agrees with
the Fifty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House or the 10th February, 1960.”

Shri Braj Raj Singh (Firozabad)-
have tabled the following amend-
ment.

“Subjert to the condition that
the time allotted for the discus-
sion of the resolution regarding
quitting the Commonwealth he
increased by one hour."”

Shri D, C. Sharma (Gurdaspur): [
second that amendment.

Mr. Chairman: I believe that grant-
ing one hour more is in the discretion
of the Chairman who may be there
at that time. So, I think this mey
be held over till that time.

Shri Braj Raj Singh: All right, Sir.
Mr. Chairman: The guestion is:

“That this House agrees with
the Fifty-fifth Report of the Com-
mitter on Private Members' Bills
and Resolutions presented to the
House on the 10th February,
1980."

The motion was adopted.

—

14.32 nhrs,

RESOLUTION RE: COMPULSORY
MILITARY TRAINING IN EDU-
CATIONAL INSTITUTIONS —
contd.

Mr. Chairman: The House will now
resume further discussion of the
following Resolution moved by Shri





